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working of the Coir Industry Act, 1953 
for the period from 1st April, 1973 to 
3Wb September, 1973, under subsection 
(1) of section 19 of the Coir Industry 
Act, 1953, [Placed in Library. See
Mo. L T S 497/75.]

B om bay m o to r  v e h i c l e s  t a x  ( o u ja r a t  
AMENDMENT RULES, 1974 AMD ANNUAL 
ACCOUNTS OF COCHIN PORT TRUST FOR

1971-72

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M TRl- 
VED J): I beg to lay on the Table:

(i) A copy of the Bombay Motor 
Vehicles Tax (Gujarat Amendment) 
Rules, 1974 (Hindi and English versions) 
published in Notification. No. G.H./G/ 
74/188/MTA-1271-3236 1-E in Gujarat 
Government Gazette dated the 23rd Au
gust 1974, under sub-section (3) of sec
tion 13 of the Bombay Motor Vehicles 
Tax Act. 1958, read with clause (c) (iii) 
of the Proclamation dated tbe 9th 
February, 1974 issued by the President 
in relation to the State of Gujarat.

(ii) A statement (Hindi and English 
versions) showing reasons for delay m 
laying the above Notification.

[Placed in Library. See No. LT— 
9499/75.]

(iii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Cochin Port Trust, for the year 1971-72 
and the Audit Report thereon, under 
sub-section (2) of section 103 of the 
Major Port Trusts Act, 1%3 [Placed 
in Library . See No. LT—9500/75 1

O r d e r  u n d e r  d e lh i  m u n ic ip a l c o r p o 
r a t i o n  ACT, 1957

TH E DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F, H. MOHSIN): (I beg to lay
on the Table a copy of Order (Hindi and 
English versions published in Notifica
tion No. U -l3021/17/75-DELHI in Delhi 
Ottnstte dated the 15th April, 1975 
m atin* ceitam ameodmeat to Order

No. U-l 3021/17/75-Delhi (») Dated the 
24th March, 1975, under sub-section
(3) of section 490 of the Delhi Munici
pal Corporation Act, 1957. [Placed in 
Library. See No. LT—9501/75-1

R e v ie w  an d  a n n u a l r e p o r t  o f  H indus* 
TAN COPPER LTD., CALCUTTA FOR 1973-74 
AND MINERAL CONCESSION (AMENDMENT) 

RULES, 1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): I beg to 
lay on tbe Table :

(1) A copy each of the following 
(Hindi and English versions) under sub
section (11 of section 619 A of the 
Companies Act, 1956 : —

(U Review by the Government on 
the working of the Hindustan 
Copper Limited, Calcutta, for the 
year 1973-74.

(n) Annual Report of the Hindustan
Copper Limited, Calcutta, for the 
year 1973-74 along with the 
Audited Accounts and the com
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT— 
9502/75]

(2) A copy of the Mineral Concession 
(Amendment) kules. 1975 (Hindi and 
English versions) published in Notifica
tion No G.S.R. 396 in Gazette of India 
dated the 22nd March, 1975 under sub
section (1) of section 28 of the Mines 
and Minerals (Regulation and Develop
ment) Act. 1957 [Placed in Library See 
No. LT —9503/75.)

G u ja r a t  G o v e rn m e n t O r d e r s  u n d e r  
G u ja r a t  V a c a n t  Land®  in  U rb a n  
A r e a s  (P r o h ib it io n  o f  A lie n a tio n )  

Act, 1972

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI DALBIR SINGH): I beg 
to lay on tbe Table:

(a) A copy each of the following
Gujarat Government Orders under mb** 
section (4) of section 7 of th© Gujarat


